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the House has been misled they had
to give so many false eXcuses. I
think this is very serious.

MR, DEPUTY CHAIRMAN: Mr
Patel, you have started on a presum-
tion whicht. (Interruptions),

NARASINGHA PRASAD
any

SHRI
NANDA, Kindly do not make
observations on this.

MR. DEPUTY CHAIRMAN: He has
raised a point of order. (Interrup-

tions)
THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE

(SHRI KHURSHED ALAM KHAN):
We sent the papers to Hyderaad and
got his assent from there.

MR. DEPUTY CHAIRMAN: So
your presumption is erroneous. (Inter-
ruptions). You can put your question
in a proper form. (Interruptions).

Now, Mr. Sankar Ghose, The mat-
ter is over now. (Interruptions).

THE APPROPRIATION (NO. %)
BILL, 1980—Contd.
SHRI ERA SEZHIYAN (Tamil

Nadu): On a point of order for the
irregularities in this Bill, the Appro-
priation Bill, that has been moved, It
contains some irregularities. I will be
very brief,

The directions given by  cither
House to the Executive should be
followed, If there are any failures, it
is the violation against the entire
Parliament, The entire Parliment can
take it as a breach of privilege, It
is not as if the decision given in one
House cannot be raised in the gther.
We have got our Committees. The
Committee on Subordinate Legisla-
tion can give direction to the Execu-
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tive that it should do such and such
thing, Secondly Sir, as you, being a
seasoned parliamentarian, are aware,
any amount that is being spent is
cither from the Consolidated Fund of
India or from the Contigency Fund
For the Consolidated Fund of India,
they have to come to the House, If
there is any new Service for Wwhich
the appropriation has not been provi-
ded, then they take the amount for
that new service from the Contingency
Fund. One of the direction by the
other Houseis that when the House is
sitting, any new service should be
brought before the House, and no
amount shall pe taken from the contin-
gency Fund of India, That has been
the decision given in the other
House. It is containd in the Commit-
tee on Papers Laid on the Table of
the Fifth Lok Sabha. It was com-
municated to the Ministry of Finance.
They accepted it, At that time T too
was involved there. I raised this is-
sue, that is, when the House is sit-
ting, no amount shall be taken from
the Contingency Fund of India for a
new service, Have you got the
papers before you, Supplementary
Demands for Grants? Take Item No.
63

MR. DEPUTY CHAIRMAN: I do
not have.
SHRI ERA SEZHIYAN: It is at

page 48: Supplementary Appropria-
tion is required for recoupment of an
advance taken from the Contingency
Fund of India, one on the 28th June
1980 and another on the 26th Septem-
ber 1980,

MR, DEPUTY CHAIRMAN: I do not
have the demands before me.

These
the

SHRI ERA SEZHIYAN:
things should be placed before
Chair.

MR. DEPUTY CHAIRMAN: They
will get it. Please go on.

- SHRI ERA SEZHIYAN: My point
is that because they are trying to re-
coup the advance taken from the

»
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Contingency Fund, as per the Rule,
When en advance is taken from the
Contingency Fund, it should be re-
couped at the next session or at the
earliest opportunity that should be
done; they come to us. Sir, the ad-
vance has been taken on the 28th
June, 1980. On 28th June, 1980, both
the Houses had been in session, From
9-6-80 to 9-7-80 the Rajya Sabha
was there, and from 9th June
to 12th August the other House was
sitting, Both Houses had been in ses-
sion on the 28th June when the
advance was taken.

MR. DEPUTY CHAIRMAN: At
what page are you reading?

\ SHRI ERA SEZHIYAN: You will
see this on page 48, You will see that
Supplementary Appropriation is re-
quired for recoupment of an advance
drawn from the Contingency Fund
of India on the 28th June 1980 and
26th September 1980, repectively, for
settlement. Therefore, it has 1o
come from the Contingency Fund.
On 28th of June, as I said, both the
Houses were in session. Therefore, it
violated a direction given by  the
Parliament to the excutive, There-
fore, we cannot regularise an irregu-
lar act of the executive. Sir, when
we give our recommendation to the
other House, I think this House
should point out that excepting this
one, all the other things should be
done. This is an irregularity of a
very vital nature. I hope the hon.
Minister will be able to explain it.
Then I will allow it, Otherwise, this
House will not be competent be-
cause it violates the direction.

SHRI SAWAISINGH SISODIA:
The direction of the Government
given to the executive in the ruling
of the Speaker is before us and I do
not think there is any volation of
the rules as laid down. There is no
question of any objection arising out
of it. This is a decretal payment
and does not constitute a new service.
Therefore, there was no restriction
on advance from the Contingency
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Fund, Further, an advance from the
Contingency Fund for a new service
can be granted from the Contingency
Fund when Parliament is in session
by making a statement in the Lok
Sabha. He should cite the ruling or
any direction. He has not done
that. Therefore, the question does
not arise, Whoever raises the ob-
jection has to quote the ruling or the
direction in his support.

SHRI ERA SEZHIYAN: I did not
want fo take the time of this House.
It has been said in paragraph 1:8 of
the Committee on Papers Laid on
the Table, Fifth Lok Sabha, page 3:

“In reply te the Finance  Minis~
ter’'s letter, the Speaker had cons
veyed his decision in the matter on
19th February, 1975, as under:

“T am of the opinion that
when Lok Sabha is in Session,
any Demand for ‘New Service’
shoulg be brought, before the House
and not met from the Contingency

Fund.”

This was again taken up with the
Finance Ministry, At that time, I was
associated with the Committee on
Paper Laid on the Table, Then we
gave a decision like this, It has been
accepted by them. I will quote the
entire thing for his benefit.

“However, in exceptional cases
when withdrawal of advance from
the Contingency Fund becomes in-
evitable owing to some procedural
difficulties...”

As he wants it, I will give you the
entire history. This is given in a file
by the Speaker, They contested that it
has been given in a file and therefore
it cannot become a direction of the
House., Then I referrd to them an
earlier decision of Speaker Mr. An-
anta Sayanam Ayyangar to the effect
that any decision given in the file
should be treated as =a direction:

“The Committee also took it up
with the representative of the Fin-
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ance Ministry who tried to contend
that the decision of the Speaker
conveyed to the Minister through
a letter did not amount to a ruling
given in the House. But when his
attention was drawn to a  ruling
given on this point in the House
on 21-4-60, he admitted at length
that the Speaker’s decision  was
conveyed through his letter dated
19-2-1975. It means that when
the House is in session, no amount
should be drawn from the Contin-
gency Fund. It was binding on
them and the Government -has
made a mistake in  withdrawing
the amount from the Contingency
Fund for a new expenditure while
the Lok Sabha was in  session,
It is needless to point out that the
Sneaker’s decision whether given on
the floor of the House or conveyed
through a letter was binding on all
and it hag to be implemented unless
it is changed by the Speaker or by
the House. The Committee how-
ever appreciates the genuine diffi-
culties of the Government...”

At that time, they came and repre-
sented and [ tried to help them. I
said that if it was go urgent, the way
out would be given. And then a way
out was given, If the House is in
session, if somebody wants to take an
amount out of the Contingency Fund
for a ‘New Service’, what they will
have to do is that they have to give
ihe reasons, circulate them, move

them in the House, and have 1%
passed. Then only they can draw.
That is the thing that has been

accepted by the Finance Ministry
itself. I am not blaming Mr. Sisodia
The Ministry shoulg have known it I
am pufting the entire blame on the
Ministry. They cannot put anything
on the paper and push it here. There.
fore, Sir this is a serioug irrtgularity
a violation of the rule given. And if
it ig going to be argued that the
‘decretal’ is not a ‘New Service’, then
I will have to quote the chapter. I
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have come prepared and 1 can take
the Financial Rules. Ang I will he
quoting and I will be taking more
time. Ang if they accept that it ig
all right. Otherwise, T will go.
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MR. DEPUTY CHAIRMAN: Ig this
‘decretal’ is a ‘New Service’?

SHR] ERA SEZHIYAN. ‘Decretal’
is a New Service, Sir, because it can-
not come out of the Appropriation
Bill.

MR. DEPUTY CHAIRMAN: Is it
not a charge on the Consolidated
Fund? Decretal amount is a charge.
It is not to be voted,

SHRI
because it ig a

ERA SEZHIYAN: Just
charge, it will not
become a regularity. If you are going
to give a decision like that, that
means, you are giving your ruling,

MR. DEPUTY CHAIRMAN: No, no.
I am just enquiring from you whether
it is a charge. I think, the decretal
amount is alwayg a charge. That is
my impression, |

SHRI NARASINGHA PRASAD
NANDA (Orissa): It is not a charge
on the Consolidated Fund. It is a
charge against the State.

MR. DEPUTY CHAIRMAN: Parlia-
ment cannot vote it out.

SHRI NARASINGHA PRASAD
NANDA): No, no, Sir. There ig a dis-
tinction.

MR. DEPUTY CHAIRMAN. Yes, I
know this distinction.

SHRI NARASINGHA PRASAD
NANDA: There is a distinction bet-
ween what is charged against g State
and what is a charge against the Con-
solidated Fund.

SHRI ERA SEZHIYAN: Why don't
you take it out of the Consolidated
Fund? It ig because you are not able
to take it out.
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MR. DEPUTY CHAIRMAN: It may
not be available.

SHRI ERA SEZHIYAN: No decre-
tal can be taken out of the Consoli-
dated Fund.

SHRI SAWAISINGH SISODIA.: Sir,
firsy of all, the question before this
House is whether thig service is a new
service or not. And I have to submit,
Sir, that the payment of decretal dques
is not a new service, and it is not an
instrument of service, And hence
the point raised by the hon. Member
is not valid.

MR. DEPUTY CHAIRMAN: It
doeg not arise at all. This also struck
me while I read thig for settlement of
decretal dues. And to me it appears
that the decretal dues are a charge
amount on the Fund. There, the Gov-
ernment hag to make it to pay, and
it would not constitute a new service.
‘Therefore, I think, the question does
not arise. Now, Shri Sankar Ghose.

SHRI SANKAR GHOSE (West
Bengal): Mr, Deputy Chairman, Sir,
the Minister of State for Finance just
a while ago moved a motion on the
Dowry Prohibition  Aect. If he had
moved a motion now for 5 massive
deficit prohibition Act, it would have
been welcomed ag much as hig pre-
vious motion wags welcomed. Now,
Sir, he has come with 3 very massive
deficit.

Sir, when the Finance Minister
placed his Budget for thig year, he
contemplated a  deficit, of Rs. 1,417
crores. On the top of that deficit,
now he has come with an extra expen-
diture of Rs. 1,170 crores. But I will
not add that amount to the previous
deficit of Rs. 1,417 crores because
there is an amount of Rs. 345 crores
which stands for some extra recov-
ery. So. T will give credit for it. And
the balance amount of Rs. 825 crores
is the extra deficit to be added to the
original deficit of Rs. 1,417 crores, to
make the current deficit of Rs. 2,242
crores. This is a very massive deficit

.
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and no wonder the prices are rising.
With a deficit of this nature, it is
inevitable that prices will rise. Mr.
Venkataraman had promised us that
he will keep the deficit within that
figure of Rs. 1414 crores. Now all the
calculations have gone astray. But, I
am afraid, that if things continue as
they are, we will not end with a deficit
even higher than Rs. 2242 crores as it
is presented now.

There is, of course, the oil price
rise. In addition, with the price rise
going on, extra dearness allowance
will have to be paid and that will be
radded to this deficit, which has not
been taken note of. In addition, here
there are certain calculationg which
the Government itself says are provi-
sional and may increase; for example,
at page 3, regarding fertilizers. they
say, “pending a precise estimation of
the additional requirements, a gupple-
mentary | grant of Rs 325 crores is
sought.” I\}OW, this is only an estima-
tion on fertilizery and it is likely that
the deficit will increase further.

Thig is a very serious ang disturb-
ing feature that we are having this
massive deficit. We gtarted the year
with foreign exchange reserves of
Rs. 5600 croreg and with a foodgrain
reserves of 21 million tonnes gng yet
we have this deficit, Now, it hag been
proved that this deficit financing leads
to price rise, leads to inflation. In
the fire4 two years 1977-78 and 1978-79,
the prices did not rise in gpite of
deficit. So, at that time an easy
theory was formulated that because
we have these foreign exchange
reserves, because we had got these
foodgrain reserves. therefore any
amount of deficit financing will do.
That theorv  worked for two years,
1977-78 and 1978-79. Then the price
stability broke down in 1979-80. with
another massive \deﬁcit af Rs, 2700
crores, which ig near about the deficit
we have already reached this vear and
prices began to rise. Therefore, with
thig massive foreign exchange reserve
of Rs. 5600 crores, and foodgrain
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reserve of 21 million tonnes, some
machinery must be found to control
these prices, I think there is (Inter~
ruptions) another committee going
on. The Parliamentary Affairg Minis-
ter is busy,

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI SITARAM
KESRI): I am trying to help you.

MR. DEPUTY CHAIRMAN: He
wants that you should not be late for
the dinner.

SHRI SANKAR ‘GHOSE: With this
deficit of more than Rs. 2200 crores
what has happenhed to the calculation
in the Draft Sixth Plan? In the Draft
Sixth Plan for full five years the
deficit shown is Rs 4000 crores, out of
which Rs. 2200 crores already has
been arrived at what happens then
to the Draft Sixth Plan? Already we
are one year late, one year of the five
years period has passed. The Draft
Sixth Plan is not in the picture. The
Approach to the Draft Sixth Plan is
not in the picture. Only approach to
the approach is in  the picture.
So in formulating the approach
to approach one year has gone,
next year perhaps we will be
nearer the  approach and precious
yearg of the Sixth Plan will go by.
Therefore. this is 5 matter which the
Government have to look into very
carefully. The price rise is 'going on.
Among the items of price rise we
found that edible oil, pulses, sugar
have caused a lot of price rise. I
think we have imported edible oil
worth Rs 600 crores. Now what i9
the planning we are going to have?
When we have to impori edible oil
worth Rs. 600 croreg what is the pro-
duction mechanism? What is the
planning mechanism so that we can
meet the shortfall and we can have
edible o0il produced in our country,
shortage of which ig causing this price
rise? About pulses, everyone knows
that pules cannot he imported. Pulses
either we have to produce or we suffer
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4 price rise. What is the Govern-
ment’s machinery and planning vision
for producing more pulses in the
country? If there is none, how do we
control price rise? Now, Sir, on the
price rise that we have, at least in the
short run, a good public distribution
system is a must angd civil supplies gre
very important. But when prices are
rising, do we hear the voice of the
Civil Supplies Minister? The Civil
Supplies Ministry must play a dyna-
mic role but this public distribution
system is not streamlined; it is not
activised and these shortages are lead-
ing to thig price rise,

"What about black-marketing, smug-
gling and hoarding? All these powers
the Government has under National
Security Ordinance that we passed;
then we have the COFEPOSA; we
have an Act for the prevention of

blackmarketing. Why are not
massive raids effected under those
Actg? Why are not steps taken

against the blackmarketeers?

In the short run we cannot control
the price rise unless we strengthen
public distributian system.
Now, the Civil Supplies Ministry ig the
weakest because they have not been
given any powers. We do not hear
about the Civil Supplies Minister. All
that we hear is when Mr, Venkata-
raman says, Driceg are not rising,
priees will not rise, priceg have stabi-
lised; prices have stablised and are
rising priceg have reached a plateau.
I hope the price rise could be control-
led by the National Security Ordinance
or bv these admonitiong of the Fi-
nance Minister, He is saying so but
the flood of price does not heed to ad-
vice the sea doeg not advance, Now,
these hopes o¢ the Finance Minister
can be fulfilled only through policy
instruments to support these hopes.
Mere admonitions, mere hopeg which
are not gupported by policy instru.
ments, wili not help.

Why does the Government not take
steps against black-marketeers, against
hoarders, against the black money, or
to strengthen public distribution sys-



293 The Appropriation
tem or to see that the shortages that
we have in sugar, in edible oil, in
pulses, are met through a proper
#inning process?

Another aspect of the price rige is
the balance of trade position. In the
jrst quarter, the adverse balance was
Rs, 1241 crores. Perhaps, if the trend
ontinues, thig year the adverse ba-
lance of trade will go up to Rs. 3500
arores or Rs. 4,000 crores. And that
being so, there was a debate in the
House. But what is the policy mecha-
vism that the ‘Government that works’
s having on this question? It ig all
sight to say that nothing can be done
secause of the legacy of the Janata;
¢ is all right to say that there i3

reign hand and nothing can be
lone; it is all right to say that due to
non-cooperation of the Opposition,
10thing can be done; it is all right to
say that so long as the parliamentary
‘orm of Government is there and is
10t replaced by the Presidential form,
1othing can be done. These are in the
aublic speeches one can go working, I
am not objecting. But what is the
leconomyc Ministry doing? (What is
Mr. Sisodig doing? What ig Mr. Venka-
araman doing? He cannot go under
‘hese alibis. -

Se¢ far as the industry is concerned,

. Venkataraman has anticipated the
ndustrial growth of 8 to 10 per cent
n the budget. I shall give you some
igures that between April and Novem-
ber this year, the industrial growth
1ad been 0.1 per cent. I think Mr.
Sisodia will take a note of it and ans-
wver. The original expectation was
hat industrial growth will be 8 to 10
ser cent. I think now the highest ex-
xrctation of the Government is 4 per
ent.. half of what was envisaged.
What is the industrial climate in the
ountry? So far as the Controller of
Capital Tssueg is concerned, he gives
anction ¢or neyw companieg being
Bated and in regard to authorised
capital. T hope, the hon. Minister is
taking note of all these thingg and I
also hope he will answer these points.
[s it a fact that of the authorised
capital which has been sanctioned this
year, only 18.6 per cent has been in-
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vested? Whereas of the authorised
capital sanctioned last year, at least
39 per cent was invested. What is the
industrial growth we will have if of
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the authorised capital sanctioned,
there is only 186 per cent
investment? This shows that there
is something wrong  with the
industrial  climate ang something
should be done about it. In regard ta
these matters, if the Government

works out a proper and dynamic
policy, they will get the support from
all quarterg because these are na-
tional matiers. These are matterg in
which there can be no political dis-~
pute, These are matters concerning
the people,

What is the position in the public
sector? Mr. Venkataraman 1is in
charge of the infrastructure com-
mittee, He is a man who knows eco-
romics. He is a man who hag expe-
rience of planning. He is a man who
has experience of finance. Hence, he
should be in a position to do some-
thing about this. In the document
which pe has presented he says about
Rs. 195 croreg is the ghortfall in the
internal resources generated by the
public sector. This is a very difficult
situation. The Industry Minister, Mr.
Chanana, has made a statement that
Rs. 1600 crores is the loss in public
sector thig year. Is that right? Is it

. a cumulative loss. or what kind of loss

is it? If this is the statement which
is made about the public sector, how
ig the confidence of the people in the
public gector to remain? Unless some-
thing i{s done to revitalise the public
sector, to see that surplus is generat-
ed from the public sector, how can
we succeed in our planning process?
How can we succeed in generating
employment and in removing poverty?

There is something I want to say on
the tax structure also. The Finance
Minister hag said that he would ra-
tionalise and simplify the tax gtruc-
ture This is necessary also 'for ensur-
ing better tax collection. Take for
example, the Income-tax law. No.
bodv can really understand the In-
cometax law. If you reag the sec.
tion, then vou have to read the pro-
wiso. If vou read the proviso, then,
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there is a proviso to that proviso.
Then, there is a further proviso and
so on. Nobody knows what it means.
Those whg know the Income-tax law
say that it can be reduced to at least
one-fourth. What are the steps being
t=ken to simplify our taxation law so
far as income-tax ig concerned.

So far as the Central Government
is concerned, they are concerned with
the Income-tax law, Excise and Cus-
toms, What are the gteps being taken
to simplify and rationalise these laws?
Now, in the Budget there were some
encouraging gstatements which were
made thdt steps will be taken to
rationalise these laws. But even now,
we hear that some committee is going
to be appointeg for grafting income-
tax simplification proceedures. Why?
when it was announceg in the
Budget, steps should have been taken
immediately to see that these lawg are
simplified.

There wag also another announce-
ment in the Budget that there will be
a tribunal so far ag customg law is
concerned so that the people’s confi-
dence in the Customs administration
can be generated. But has the cus-
tomg tri' unal been appointed? Even
now, it is said that the question of
setting up a customs tribunal is under
consideration. So far ag the Finance
Minister is concerned, he hag said in
the Budget that he is committed to
this policy. Then why is it still un-
der consideration? Whv hag it not
been implemented? If you are going
to have a customs tribunal, it should
be ensured that at least the Chair-
man should be some judicial person
o* the =t~tux nf a High Court Judge
Otherwis~ public confidence will not
be generated. So far as the tax laws
are concerned, what ig the Govern-
ment policv «o far ag sales tax is con-
cerned, Sometime in the past we
heard ahout abolition of sales tax and
snbstituting something elsa for it. So
far as the State Governments are
concerned, sales tax ig the main source
of revenue for them. So thig uncer-
tainty with regard to the sales tax
should not be allowed to persist. Gov-
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ernment should come out with a clear
statement of policy as to what their
attitude ig so far as saleg tax js con.

_cerned, -~

We are in a very difficult situation
so far as the economy of the country
is * concerned. Unemployment is
mounting, poverty is geepening, the
industrial climate jg worsening, But
thig need not be so. We are a coun-
try which has great resources—natu-
ral and human. The constraints on
our developmental process that exist-
ed in the past regarding our foreign
exchange reserve; and foodgraing re-
serves do not exist today. There-
fore it is possible now to go ahead.
Threfore, I will ask the Government
to come forward with dynamic, inte-
grated policies; otherwise thig grant
that they have come forward with,
without the corresponding policy how
to stop price rise, how to tackle un-
employment ete., will only deepen the
economic crisis further. This is only
a negative thing. We shall approve i
because otherwise Government would
come to a halt; they will not be able
to pay the salaries. But what is the
positive policy? That positive policy
is pot outlined here or anywhere else
Therefore T woulg ask even at this
late stage the Government to come
out with a positive programme %or
the dynamic development of the coun.
try.

MR. DEPUTY CHAIRMAN: Dr.
Adiseshiah-—not here. Shri Kalyana-
sundaram—not here Shri Ramakrish-
nan. Please take five minutes only.

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Mr. Deputy Chairman, Sir, I
am thankful to you for giving me
this opportunity to speak despite
sitting so late.

At the outset, I want to say that I
am speaking with a heavy heart be-
cause we are now dealing with n
Appronriation Bill where we are
going to deal with Rs. 13,370 crores
63 lakhs 21 thousand. But what do

We see. Without any disrespect to

Mr. Sisodia, who is a good friend of
mine, the Bill ig listed against the
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hon. Finance Minister, Mr. Venkata-
raman, who, perhaps on account of a
Cabinet meeting or something else,
is not here,

MR, DEPUTY CHAIRMAN: He has
taken permission.

-~

SHRI R. RAMAKRISHNAN: The
Leader of the House was not here to
introduce the Tea Bill. He took per-
missjon. Mr. Shiv Shankar was not
there to move hig Motion, He also
took permission. Then Giani Zail
Singh was also not there. He has
also taken permission. So we, the
poor Members of Parliament are
sitting here for giving consent of the
House while the hon. Ministers are
doing more important work of the
State. I am just saying, don’t take
Parliament for granted, This august
slouse must come first. And today
is the last day of the present Session.
I do not mean any disrespect to the
Ministers. But I am very happy that
Mr. Bhishma Narain Singh is here
alreadv a few minutes ahead for his

Bill. Hg is the Minister for Parlia-
mentary Affairs, I am very happy
about it.

MR. DEPUTY CHAIRMAN: The
Ministers are also doing some job.

SHRI R. RAMAKRISHNAN: It is
the last day. It is already 3.45 p.m.
Ghey are doing some job. And we
are doing nothing. Just because some
food is provided... Anyway that wase
only in passing.

Ag Mr. Kesri requested me to be
brief, I will mention two or three
points. Sir, the price line cannot be
helg by mere talk, Mr. Venkata-
raman. Mr. Sisodia and others are all
very good people. They should do
something concrete to hold the price
line, Mr, Venkataraman the other
day said that he is afraid to face the
house-wives. By~Mmere statements,
the nrice line will not be held. As
Mr. Sankar Ghose. the former Finance
Minister, said something concrete has
to be done. :
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Hegarding agricultural strategy,
there should be a national price policy
on agriculture, There are a lot of
difficulties all over the country. You
are finding farmers’ agitations in the
country. I am all for the redressal
of the genuine grievances of the far-

mers. But the Minister for Agricul-
ture and the Minister for Finance
should sit together. There should be
some national agricultural policy.

Each State may have its peculiar pre-
blems., Each commodity has its own
problems. There should be some way
or some method evolved by which
the country could progress because
after about another ten years, the
population of the country will be
more than 80 o 90 crores. Whese
will the food be for all these people?
Where will be the food? So, Wwe
must think of all these things now
itself. Now, that can also be done
by rationalising the tax structure.
This has got to be attended to on a
very urgent basis. The corporate
sector should be taxed heavily, There
is the middle-class man for whom
nobody speaks. For the poor and
down-trodden,  politicians always
speak from the platforms whether
they do anything or not. The richer
class and the corporate sector have
got the bureaucrats with them and,
perhaps, some politicians also with
them, but for the silent, oppressed,
majority, the middle class, nobcdy
sheds a tear. They are being taxed
heavily and they are not able to mcet
their pudgets. That is why pcrhaps
the babus and others resort to some
corrupt practices, out of necessity.
But the middle-class people are the
worst affected under any Govern-
ment, These people should be attend-
ed to, and that can be done only by
lowering the taxation level for the
middle-class people.

Finally. Sir, I have one thing to
say about Civil Aviation. There is
a demand, and we have been asking -
for Rs. 18 crores. Our Chiet Minister
hag alreadvy written a letter to the
Minister of Civil Aviation that he
wants a new terminal for the Madras
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airport. It is going to cost Rs, 10
crores. There is no other big inter-
nalional airport like Madras, and it
is convenient for both the west and
east and congestion at Bombay, Delhi
and other places can also be consider-
ably reduced. A concrete plan has
been given and it has also been re-
commended by the Airports Autho-
rity of India. The necessary space is
there, all the infrastructure is there.
The Minister should not deal with it
in the usual manner saying that the
Planning Commission has to okay,
this has to okay and that has to ¢kay.
It is only a sum of Rs. 10 crores. It
has got to be attended to an urgent

basis.

In this connection, Sir, since Mr,
Sisodia who is dealing with Customs
is here—I have already had a talk
with him—I may say something about
the Customs people. Recently you
might have seen the news item about
the Trivandrum airport, In the Air-
India plane there were only three
passengers. Because the Customs offi-
cers there are more loyal than Mr.
Sisodia and the Governmenf, they
want to harass ang strip all the
genuine passengers from top {0 bottom
so much so that all the people ran
away to Bombay and Delhi where the
Customs people are more understand-
ing. T am not saying that you en-
courage smugglers. You act as per
the rules. But the Customs people
should be given a direction that
genuine passengers should not be
harassed,

'

With these few words, Sir, I sup-
port this Appropriation Bill. Thank
you,

= gaRT ATan qrgm (faEre):
IveaTaf ARvew, aE fadaw s g
Famy frame & o @ &
AN & ST 3g FEW oA am
qa o1 Hfw fem 3 o) we 3w
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nfry oo ¥ gw 399X faRTET
@ # uk q@ Y FE A A Y
a4 o T F FUST AT F 9T FT
AT & AT ®H A R OHIAET
a1 A § & far e @A
& o § zg fadaw w1 @fed
fadiy svwr § fF g &R ™
aaF g & fF oz@# ag T far
sTa e Afadt F 0 F§W AR
ATHI ¥ g FAT-FAT Jear &y
T § ag gA faz gl s
oq ¥fsma {7 FF A PRI R
gfia G & fF @ & ardg
FT A7 qd7 AR AT | @ FH @R
#1 Tgar TqAr 3 9 ar freEdr @

wgﬁvrr,ar@gmmmg}g

WM WIT g\ #T kgl Al g
ST | &9 IO A W9 H 9ar
TEY a1 wre Free W At HTA | A A
¥ 1937 ¥ g AR THF fAsw
feqr @ f& Fiww F oo wfaar &1
qIACO AT AT ATRY | A AgTenT
Wiy F weal ®T AT AV JAT F A&
HET AEAT § | IR FG 9T,
I ufadi 9 a8 Fg1 91 5 F
TN AT § IIW, FVAAT, FoATE,
fasgerar =T T fagg A wREY

B a@ w1 0 9@ ¥ z@m Y

FW AT wENET wwar Gar &3 )
Sgl S99 WA HERAT WY S #T
g W a1 5 59 Y ol & wigw
qiEf & #e w4 £ 9w F o9y
gt 38N 97 & far %o @gm W
fer afww & o 3mar g fro3w
CIE I B OO A A 1
SEA &g 9 f& SE-sEr
F FIGTH T F My A AR
9% ® HEEEAT ¥ Fg WIT &
TH-IN A wAw A 0 @ 3§
al BEI-gE I & Y SA aw
FaF 1§ )@ o et s,

—o—
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¥ o § facw ag Y #€m f&
gl AEAT WEY ST & g9g  quA
g1 5 @ 9T S MA AT FGE
¥ o ag 1 @I a1 SHr g H
TEEX & OF FAEEEl A e o
¥ gel f& AW & oAl &1 W
T gAM 7 E ST A 39 9Ey
¥ g W Wi &
AT 59 ¥ SRE @ aw &l
g Fgr of f6 07 arw § weg gar
ST AfwwT a1 wRF TR g
Jgr M | o' WY St 9 s amwl
F AT AT I IqF q€ AU
gy &7 qIT Fel 41, WEH U7 qEI
et gg wEr a0 Fgr Fudr &= W
SHAT 9ET A g o waw
¥ og awd an] F A, wag &
90 & & @ I (@AT 91 Fgr ;T
fagTT ACHT 739 qT ¥ qUEdT FI ger
faan, STRRW @R T TUgear 9%
g wiqaedt &1 g2rRT 9 fRT =1e
F¢ faar & =T Agrenn weh F o &
fradm @t ®1 O &7 faew faan g
afau § T gL A W HEAT
f& o 987 7O <1 @ @A &T
fear wor av &g s+ wfgsea &
g @ fear smar =fge o
YA, AT 1 AT ag oY FR R
I AR T T &, FAER FT AT0
Y AT, § Ay a1 feamr =smgar
g f& A AW F=E F AR FA 4 AW
TAEA § 9T §, AT AGT TAA! T
AT A FIT g, HOE SHEIR
R fasr gur @eATE 9T g
famag &< a1 @@ AT 1971
F IA@ WNUTGE  H WO ATFer
fFar ar fo wifaw @< 7 awfw
FT, FO AT T FIETHT A
Fife FNTFLG SFdT T GUATTSE
TT FY gFeTAT & faodm g1 S|l
fiE gar F faasw &7 aEar
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A FRAT o7 g WO gESEr o
F, T AW T JAel F TR g
fFar #R 1975-76 F 3IUT T
aeT M@ FW & fF WA ST e
gufa #1 oY 1 B AR ArgAr A
aiEmfE 1951 ¥ F& I F 20
AT w1 OFE IE@WiT 648 FT
¥ 4 9@l 1975-76 § AT GFFC
5111 &0 & w151 5 1975—
76 ¥ THGIET & weex fog siwar
gfeq Age  WEN & 10-11 asf
F UTHA 9T FT HANT FT FE
g9l WA H 20 Tl &0 HWH
648 FOUT H  FEET 5111
FET & dA™T B L 10 S
g€ 9T § SR WA 595 FUT
FagFL 3717 FUT A ST 2+ &
qedT ARAT § % o1 oF a&F Arfaw
faowar g1 &1 a1 F@ § W gEa
aE AT T A AT § o w9
SAGT 9T F WET Fwa H ouriEw
faumar &1 &9 F & f90 7 W Faw
ISTAT AT AT [TTHT AIF & HgT 797 %
T A gAT § 9P (AT S=ar qret
FTAGAETT T & | & AL g
Jeal § fF =@ qw & weew o wgr
TH GHT AT 3¢ ThEs oW H sarer
PAT? 1976-77 7 20. 3 Xfawa
HET FATC AT AT, 1977-78 H 19.8
qTHE AT AT HX R 38F v aaan
qrEf & WEE FTF K ' 1978-79
¥ 14,78 | ¥ o700 qeT 9@ §
fF o AT IR § 1976-77,
1975—-76 ¥ THIHHE! # 2109 fg g7
T T FIAG ¢, 99 AT @AY SATET
THT WETCGHT AT | ITq9TT wgre,
WX 1975~76 F &1 ¢ wemw o
qaT T {5 ST 80 ITHT 9T 1979—80
HAg 180 7@ g AT &1 &Y whteg
¥ #fa® qaT TR 7= WA wEs
9T HT FH, FAIART T@W FT F71,

‘ i
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23T & ARG ASETIATE q@TA FT FTH HTH
gr faoar mav & | & ag o sgar T1gar
g fr e = fadas st
fear oo 1 g wwa @ & s
9 AT 9T & & e et &
AR g8 gaoiag 99 faw
T G WO A T R & I
T 60 W X 1 H Ay fAee
FIAT IG5 97 quw Tarew g
TE FQTE T A AFT 691 FAT
AN RS WE S FJotag
99 fag wdr 4 39 Uy A T 49t
39 691 FAS T 35 FAS HTYA FH
foar, TFETAT TET AU 35 FLT
®1 ATHT &1 AT | 77 W AT AW
f& 691 FAT H W H g 35 FAT
T ATHN ¥ agT 440 FTUE FAAT I
FE 1w o w7 femm g Wk owmw
foe s & oomT 9 wew
FT s @ @ gwm w1
{A I A9 TG AEH FT FTH AT
FL G FUT A FT AT 9L G
faar 1 oo g & A HlewrEs}
9 WX A9 9917 HIX A Fgd
t fe swar ©w AR wW fEar
9 3 IG F faaas w2 foga
AT 9T WX qYT T 1 TW IR
F1 fafrw fadas soe Qur vy 2
oy fadas =W W & G4 A
g STy wgEy, § $rdAr &
FTg Tt i H w-al fAae #iw fea s

st SygwEfT MY 2 e W7
& sifsw

W gaw da qIvAw wleT : AR
gW qer @1, frg s At 3 97
ISET AT | A9 H9H AT F FTEH
¥ gag Sq1ET wCAT 122 FQT A AT
sr @ ¥ R ag fadsw &or =g
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ot dgrar 90 O ¥ W qETEe
aET St ¥ A A g F qEw /A
st ey frr 31 3@ fagrs & qeumm
FT I T F@MAT THQ &
THIT AT EHT & AGH F AGIAEE
TN FW T THST T AT UH
9 fgra 7% FAR-9 T3 AT FI
T % S § 99 T g ar
AR feT qIE AR T IHFT TR
FT foar oar & AU WM OT® ¥
T FTREM H YIRS GGl
qEd & T UHAT ARG o | qfed
Wy fay IEw gEm & fad
FFTY T < FT JT gars AgTo
§ I gaTE R § 9T & aFIw
AT E 19T A w FEW & AT
gaT frar sram @ zafad AT wmw
g e 122 FOT TET AT W T
T T W § AT TgA g gl
e wigt weAwa &), afedar &,
Sgi fAdssrar &1 T a@ T & g
¥ GgT I IGHT g RAN FEAT g
el & S e Jrear § g
qar 78 fear s =fg@ 190 FOT
AT [T A GCHA H A F
W q W @ T F ag " Far
g o fogre w3w &t sga foesrgm
1w g AR Sgt F 7 w9 Aenhe
ifa & a@ F@ § q90 4@ F5
forraT wEr faamr wnfex o Sae
781 frer - I g o9 eF HAl 9
fee & fag °gW Awa faem
TEM F WA 6 gWIK FUS 9T
FY AISTAT T Fr AT G 78 HHIT
oo dfeq seeartg fasw w99 arEy
F oW WAl  IEW AWAT  TIAA-
o Fifaw & ama 4 @K #U3
A FT JISAT NEqT AT g\ F O @ar
TH I A WX THER AT
St gar gfawr fag st & T
F & fod Fgam g
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St Tt wes (fagie) o oag
faad & w3 @ § 9 &
FO BFT ST FRIQ § wawa
g W T
o I gERI AR w129 : S, T
o § § qrrar wEaT fage 99 foes
g3wi &Y Sgrar ¥ suner qOr fawar
g su fawma & a9 | § oy ofi Fgr
wrgat g fa dfed sy fas & g
¥ orrq safod AT @ @ & fo ag oo
g™ & ar #1 fafas mme )
fafaa g7l § weae 97 o | WY
Tafed  d|y M gy § & maremR
F AR ® A H avq F 1 | fUws,
ghe o il 7 qe 9 fage #§
TEAT & SR TIATEE FgHT Al
q¥ AT TR ST @Y § 1 W) #
soafaat & w9 9T fyaar gur G
g & fues §, efwm &, ada @
g U & AT IAR IO HIEGE
AT FTFW G W& | I+ fadATs
AT A FT AT fAZRY g § Ay
wiE  fawrer w1 w1 HUT §, g
TFE FT TTHA IHT TEF I¢ IS
FOAE AR IF F AH T G AL,
T Y AT TR T FT FH qgi a7
é T QIE + IwEwWfa wgiEs, § ag "
g e g geee & aw gfe
T &, Frgar Agy g, 9FeT A8 &,
Szt aetarg g, Sigi fadssan g, wgi
arE-AdeTaE g, S|t gAw § o
g@EIT F g W uR GEr W
AT H GG AT § | zEfad saE

T 77 GQT A I w7 pAfa A A Y
ag § ATIY FAT E
9 rM. .
SHRI ERA SEZHIYAN: Mr.

Deputy Chairman, Sir, I rise to speak
on the motion that is before the
House regarding the Appropriation
Bill. Sir, I will not repeat whatever
hag been said. It has often been
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contended by the Ministerg that the
economy has turned the corner., 1 do
not know how many corners are thers
for the country’s economy, unless it
is round with an infinity of corners.
I do not think the economy of this
country has got anything encouraging
about it. The alibi of Janata rule has
become worn-out and useless by this
time. If they seriously mean it, they
will go to ridiculous lengths. Because
the wholesale price index, taken with
100 as the basz in 1970-71, rose to
182.1 by March, 1977. That means
that in six years, it has risen at a
galloping rate of 13.5 points each
year. Then who should be blamed
for this rise up to 182 points in six
or seven years? If you are blaming
us, then you are blaming yourseives
for the rise in these six years because
during years preceding this period
Mrs. Gandhi herself wag ruling, and
she should take all the blame for
what followed. (Interruptions).

MR. DEPUTY CHAIRMAN: Don’t
disturb. Please go on.

SHR] ERA SEZHIYAN: I want to
bring one important thing to the
attention of the Minister. It is about
the threatened closure of the B & C
Mills at Madras. Already notice has
been given individually to each of the
10,000 employees that it will be closed
on the 1st January, 1981. Also, Sir,
they are removing all the coiton
stocks, and the incoming stocks have
been diverted to Bangalore and other
places. They have withheld all the
rations supplied within the mill. The
supply of all the essential commo-
dities being given to the mill workers
hag been gtopped this month. They
told them, “You make your own
arrangements”.  Therefore, all ar-
rangements are going on for the
closure of the mill. Ang what is the
history of the mill? It is more than a
hundred years old. It hag got reputa-
tion throughouty the world, having
produced one of the finest, if not the
best, textiles produced in India. And
their annual production iz about
Rs. 50 crores. Their paid-up capital
is Rs. 7 crores, out of which 70 per
cent belong to the public investment
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institutions. Therefore, Sir, with a
payment of Rs. 2 crores more, we
-can take over the entire mill. But I
do not know why the Government is
hesitant to come forward and take it.
over. Only yesterday the Govern-
ment came in a hurry with a Bill to
replace an Ordinance, to give Rs. 4.31
crores to take over Maruti. And
what was the employment potential
there? As given by the Liquidator, it
has got one Security Officer, two
Assistants, 16 watchmen, two swee-
pers, two helpers, one driver, one
pump operator, one electrician and one
peon. For benefiting a blessed num-
ber of 27 persons, they have taken
over Maruti. Here I am speaking of
a mill which has produced some-
thing. 1t is not a non-starting orga-
nisation. It has been producing goods
worth Rs. 50 crores. Much of its
production is going to foreign coun-
tries. That mill ig about to be closed
-down. I do not know why the Cen-
tral Government is not coming for-
-ward to take over the mill and give
relief to the 10,000 employees. Pre-
viously the number was 13,000, Then
by an agreement the workers agreed
to reduce their strength from 13,000
to 10,000. Every year the production
has gone up. From Rs. 33 croreg in
1977, it has gone up to Rs. 50 crores
now. In spite of the reduclion in the
strength of the mill workers, the
production is ‘going up. Because of
the very bad management, the
workers should not be made to suffer,
Therefore, Sir, I appeal to the Finance
Ministry as well as to the Ministry
of Commerce to come forward and
take over the mill without further
delay. Once a good management is
given, it will be easv to put the mill
in order.

Sir, about the voint of order, 1
would re-state it because I did not
have time then to speak. 1 do not

want to refer to the orders given in
the other House. 1 will just go by
the rules framed under the Conti-
ngency Fund of India Rules, in exer-
cise of the powers conferred bv
section 4 of the Contingency Fund of
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India Act. This rule is applicable t0°
both Houses. Therefore, I am not

going to quote any decision given in

the other House I stand by the rules

and by this House. The rule 8(1)

says: ‘“Supplementary estimates for

all expenditure so financed from the
Contingency Fund shall be presented™
to Parliament at the first session
meeting immediately after the ad-

vance is sanctioned umless it has been

presumed by other ways.”

Advance, referred to in Demands
under 63 was taken on 28th June
1980. On 28th June our House was
in Session—from 19th June to 9th

July. It was taken during the Ses-
sion, I am not questioning it. The
rule says, *“ . . . the next immediate

Session”: on the first session meeting
immediately after that. After the
June/July Session we met again frome
24th July to 18th August. And now
we are in Session from 17th Novem-
ber to 24th December. Thig rule
says, “It shall be presented to the
House on the first session immediately
after taking it.”” You remember these
dates: 28th June; then 24th July to
18th August we met. At that time this
was not presented. 1 am concerned
with the rule as it is applicable. The
rule says it “shall be” done imme-
diately after taking this one. But
this was not presented to the House
from 24th July to 18th August.
Therefore, this is an irreg,ularity\
cemmitted by the Govergpment. For
this point T want an answer.

MR. DEPUTY CHAIRMAN: Mr.
Minister now. Mr. Minister, please
reply to his last point. His last point
is very weighty and please be careful.

SHRI SAWAI SINGH SISODIA:
Mr. Deputy Chairman, I arp very much
thankful to all the four honourable
Member§ who have partjcipated in
the debate, and I know the necessity
and the urgency to be brief and to
wind up the debate.

For the sake of convenience and to
be brief and relevant 1 will, with yoyr
permission, like to divide the points
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raised and the suggestions made and
" the ideas advanced by the honourable
Members into seven topics massive
deficit, price rise, Sixth Plan, tax
structure, simplification of iax laws.
inflation, Binni Bills, and the point
which he has just now raised. Mr.
Ghosh hag said that there will be a
massive deficit because of the supple-
mentary demands. The correct esti-
mates of deficit in the current year
will be made when revised esti-
mates are ready and presented to
Parliament. Since there will be sav-
ings in certain other items of expen-
diture and improvement in receipts,
it would not be correct to say that
the deficit will be up, as mentioned by
Mr. Ghosh...

SHRI KRISHNA CHANDRA PANT
(Uttar Pradesh): (Can the Minister
give us a rough assessment of the
. likely deficit ?

SHRI SAWA1 SINGH SISODIA:
Kindly hear me. If there is anything
left. then I will try to answer.

What has really our economy dur-
ing the previous regime—I repeat—
is the huge deficit of Rs. 2700 crores.
That is why I am still saying that I
shall keep the deficit below what the
previous Government had done,
coupled with 21 per cent increase in
prices and severe taxation of Rs. 900
crores. That was the legacy which
we have got. That is the thing which
has put the economy in bad shape.
These are the things which have ad-
verse effect on our economy. The
fact that we have food in storagc or
we have gold or foreign exchange in
storage is in no way affecting the
price rise so far as commodities are
concerned.

Regarding deficit, it is sajd that
we will exceed the deficit. T shall
hope to end up with a record less
than that of the Janata Government,
I stand by it. After all we have only
two more months and we will come
forward with a revised estimate and
you will then find that we will have
a better record than the record which
"the Janata Government has given to
the country for eternity. We also
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hope that with this slight ijmprove-
ment that we find in the economy it
will be possible to recover the lost
ground and by the time the next
Budget will be presented we will
have a move 2nccuraging picture than
what has been there jn the first six
months. Hon. Members are aware
that we have debated many times in
this House the question of price in-
crease. I have pointed out that in
the mid-term appraisal the first halt
has shown certain improvements in
certain sectors and in certain direc-
tions, I have said in the field of
agriculture, it has shown a very great
improvement. Over 10 per cent will
be the increase in food production
n the field of power, in the field of
coal and other industrial products, we
are likely to reach a bigger and better
figure than was achieved in the last
year. I hope we will be able to
achieve 6 per cent growth making
up a 4 per cent growth in industry
as against a decrease of 0.3 per cent
which happened in the last year.

Regarding oprices. 1 am giving
month by month. Many hon. Mem-
bers have referred to figures. I do not
know from where they have collected
their data about commodities. After
all we have to reply on Government
records published by the Reserve
Bank of India. Whether it is whole-
sale price index or retail price index
or money supply, how can we accept
those figures quoted by them ? The
accepted documents on the wholesale
price published by the Government
of India and the Reserve Bank Bul-
leting in respect of money supply are
reliable. About the wholesale price
index in August the price rise was 1
per cent in September it wag 1.4 per
cent; in October it was minus 0.62 per
cent; in November it was minus 2.3
per cent. In the last two weeks
prices have been stationary without
any increase or decrease. So, the
price level since August has been
more Or less stationary which is a re-
cord if you compare with any other
country, whether developed or deve-
loping. Regarding consumer index,
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I want to say that in respect of some
price index there is a time lag bet-
ween wholesale and consumer price
index. Once the tendency for the
wholesale price index is noticed, then
the consumer price index never goes
contrary to the wholesale price. It
only comes down latest by a month or
two or three. It mnever goes up.
Therefore, consumer price index is
bound to come down or it will remain
stationary at the same level.

So far as money supply is concern-
ed. you will understand the language
M1. M1 has decreased during the period
whereas even M3 which includes
time deposit has also decreased. ‘If
we look at the figures of the Reserve
Bank we find that it has decreased
by 14 per cent. In quantitative terms
in October, money supply was less
than what it was in the correspon-

ding period last year. When the
wholesale price index has shown a
down, there are

tendency to come
certain fractional adjustments parti-
cularly when there are somg supply
contrary in respect of some of the
wholesale commodities. For instance,
sugar and Khandsari.

Regarding the Sixth Plan I would
like to say. Sir, that it has been alleg-
ed that we are taking too long to pre-
sent the Plan, Bui the people who
live in glass houses should not throw
stones on others. The Fifth Plan was
terminated one year ahead of time,
and from 1977 gnwards the Plan went
on rolling and rolling and 4t rolled
till 1980. Even at that time, when
the previous Government left, they
had not finalised the Plan. I want to
say, Sir, at thig stage that the Sixth
Plan will be presented before March,
1981.

Regarding public sector undertak-
ings, no doubt, the vposition ig not
better as already anticipated. I am
quite poritive that with the improve-
ment in the vower situation, coal
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situation and the trend that it is now
going ahead, things will improve very
much. For instance, in the last two
months steel has been showing an
improvement to the tune of a lakh of
tonnes every month. In October and
Novemper, in coal we have increased
5 tp 6 per cent over the last year. In
power, I will give the exact figures
which show an improvement... (In-
terruptions)

SHRI MANUBHAI PATEL (Guja-

ral): He should lay these on the
Table of the House.
SHRI SAWAISINGH  SISODIA:

Regarding the Customs law andg In-
come-tax laws, we will bring a mea-
sure to simplify and streamline the
income-tax law. Wg have also pro-
mised to bring forward a measure to
simplify the Customs administration.
I am happy to inform the House that
the steps taken to modify and gimpli-
fy the Customs law have reacheq an
advanced stage, and actually the draft
has been prepared. It is now being
considered at the final stage. Regard-
ing the Customs Tribunal which has
been mentioned, this pojnt we are
considering seriously.

Sir, regarding inflation, Mr. Yadav
has referred to the regime of Mr
Charan Singh and he hag said...

MR. DEPUTY CHAIRMAN: He has
said so many things. You eannot
reply. .. (Interruptions)

SHRI SAWAISINGH SISODIA:
In short, Sir, T woulq like to say that,
first of all, we cannot believe the
figures he has brought. He hag not
given the source. According to the
data that we have with us, money
supply has declined by 14 per cent
during the current financial year. Up
to November 28, 1980, it may be com-
pared with an increase of +7.0 per
cent during the corresponding period
of last year. During January 12 to
November 28. 1980, the decline in the
money supply has been 13.7 per cent
as against the increage of 12.8 per cent
in the last year. However, these
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figures are not strictly comparative
The aggregate monetary resources
have also increased more slowly by
8.9 per cent. during the current finan-
cial year as compared to 10.5 per cent
lagt year. During January 12 fto
November 28, 1980, the corresponding
increase has been 12.5 per cent which
may be compared with 15.5 per cent
during the regime of Charan Singhji,
which Mr. Yadav has mentioned.

MR. DEPUTY CHAIRMAN: Leave
that. .. (Interruptions)

SHRI SAWAISINGH SISODIA:
Sir, regarding the point of order and
argument which he has given regard-
ing advance. I will say, Sir, that this
is not a fresh item of expenditure...
(Interruptions) Since the Parliament
‘has been summoned, in this gession
we have put up those items for cona
'sideration.

MR. DEPUTY CHAIRMAN: Please
look into that.

SHRI SAWAISINGH SISODIA:
All right, Sir. I can say with full
confidence and emphasis that under
the able leadership of our great
leader, Shrimati Indira Gandhi our
Prime Minister, our country will pro-
gress on all fronts ang definitely on
the economic front... (Interruptions)
and we will achiev, the goal enshrin-
ed in our Constitution and our elec-
tion manifesto.

Thank you very much.

SHRI ERA SEZHIYAN. Sir, 7 do
not want to block the Bill. You pass
it. But it is a very serjous matter
because 1 have quoted the financial
regulation.

‘MR. DEPUTY CHAIRMAN: You
should take serioug note of it.

SHRT ERA SEZHIYAN:; The Minis-
ter should take it very seriously.
The officers also should not take it
lightly. ’

MR. DEPUTY CHAIRMAN: Please
ensure that the rules in financial
‘matters are followed.
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THE LEADER OF THE HOUSE
(SHRI PRANAB MUKHERJEE): I
will like to make one clarification. 1
have listened to the points which hon.
Mr. Sezhiyan has raised. It is correct
that if we draw any amount of money
from the Contingency Fund, accord-
ing to the provisions, the supplement-
ary grants should be placed in the
subsequent session of the Parliament.
It hag been correctly pointed that this
sum was drawn on the 28th of June
and there wag a session of Rajya
Sabha during July and August., But
there is one difficulty which I would
like to point out. When this July-
August session of the Rajya Sabha
took place, Lok Sabha wag in conti-
nuous session and no financial Bill
can be brought in the Rajya Sabha
unless it is brought in the Lok Sabha
first. This is the difficulty that the
Finance Ministry faced. Since the
Lok Sabha session was continuous
and there was no break, they could
not do so. After that, this is the only
session, after the withdrawal from
the Contingency Fund. Both the
Houses are meeting now. At that
time, when we met in July, Lok
Sabha was in continuous session. No
financial proposals could be brought

in Rajya Sabha without being
brought in ang passed by the
Lok Sabha. That is the clarification

I would like to give at this stage.

SHRI ERA SEZHIYAN: I knew
that answer. Well. nothing preven- !
ted the Government from bringing a
Bill in the continuous session of Lok
Sabha. We met from 9th July to
August 12. If they hag brought it in
the continuous session there, nobody
would have objected and that would
have satisfied both the Houses. You
are letting down the Rajya Sabha in
favour of the Lok Sabha. That is
not correct. I have raised this point.
to put it on record. You may kindly
go through the Bill. There is nothing
to prevent the Government from
bringing a Bill. Nohody would have
said. “No vou cannot bring it” You
should have some respect for this
House.
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SHRI NARASINGHA. PRASAD
NANDA.: Sir, let us keep the record
straight in connection with this thing.
Every decretal amount is not g charge
as defined under the Transfer of
Property Act. It comes in two ways.
Charge may be either by operation of
law or by contract. It is not a case
of contract and every deCree can
never be charged. In this case, the
court will never  direct that this
decree be a charge against the Con-
solidated Fund of the Government.
Therefore, my submission is thig that
the Government does not contemplate
that a decree will be passed against
it and, therefore, no provision is made
in the Budget for a decretal due.
Automatically, ~when a decree is
passed against the Government, it
automatically becomes a new service.
Therefore, that point ig also there. My
only submission is that you are 'going
to pass the Bill. We are not standing
in the way. But the Government
should function in 5 better way and
the executive should advise the Gov-
sarnment properly. These formalities
can be completed. I would request
sou to direct the Government that in
‘uture this kind of avoidable, I under-
ine the Wworg ‘avoidable’, mistake
‘hould not be repeated by the Minis-
ry. L

MR. DEPUTY CHAIRMAN: I hope
nd trust that the Government will
ake note of what 3ll he has said.

SHRI KRISHNA CHANDRA,
'ANT: Sir, you should add your voice
y it. .

MR. DEPUTY CHAIRMAN: By
xpressing my views, I have already
id it

Now, the nuestion is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sumg from and out of the
Consolidated Fund of India for the
services of the financial year 1980-81
as nassed by the Lok Sabha, be
taken into consideration.”

it
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The motion was adopted.

MR. DEUTY CHAIRMAN: We shall
now take up clause by clause consi-
deration of the Bill.

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI SAWAISINGH SISODIA: Sir,
I peg to move:

“That the Bill be returned.”

'The question was put and the
motion was adopted.

SHRI MANUBHAI PATEL: Sir, I
have one request to make. After
passing the Maruti Bill, the Opposition
requested that the two further Bills
should be taken up today and that we
would fully co-operate and see that
there is g gmooth passage of these two
Bills. Today, Sir, you will appreciate
that the Opposition hag fully co-
operated ang all the Bills required to
be passed, especially those of the
Ordinanceg which  should not lapse,
have Dbeen passed. Ang the two
remaining Bills on the Agenda,
namely, the Air (Prevention
and Control of Pollution) Bill and the
Salary, Allowances and Pension of
Memberg of Parliament (Amendment)
Bill, can wait &nd they would not
lapse, 1 request through vou, Sir, the
Leader of the House and the Parlia-
mentary Affairs Minister to take uUp
these two Bills in the next session and
now adjourn the House, .

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): Sir, I always
respect the viewg of the Opposition.
So, there is no question that 1 will
differ with him. You decide 1t SIf.
And T will abide by your decision.

MR. DEPUTY CHAIRMAN: These
two wil] not be taken up.
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SHRI NARASINGHA
NANDA: Before you adjourn, Sir...

“ MR. DEPUTY CHAIRMAN: I am
1 adjourning. Mr. Nanda, you are
fing one step ahead. Both the sides
lave agreed not to take these two
Alis—the Air Pollution Bill and the
Silary, Allowances and Pension of
mbers of Parliament Bill—and
se will not be taken up. Then, we
ave one motion by Shri Sezhiyan.

x

v

RE: MOTION FOR DISAPPRVOL
OF THE GOVERNMENT NOTI-

21  FICATION UNDER SECTION
620 OF THE COMPANIES ACT,
1956,

SHRI ERA SEZHIYAN (Tamil
Nadu) : Sir. I only say that I raised
this point with a purpose . On this
one also, I have prepared and I am
not going to use that material with
me. The motive under which I gave
this Resolution and raised the points
of order was that there are many
regulations and procedures which are
given a go-by very conveniently by
the officiuls and hundreds of papers
;’are laid on the Table. Unless there
is a discipline to abide by all these
things. ... (Intenruptions) _

i

' MR. DEPUTY CHAIRMAN: You
pPlease gn on.

SHRI ERA SEZHIYAN., I am qnly
plaining the spirit under which I
~HaN this Resolution and raised the
point® of orders in the House, If all
the phocedures and the regulationg
{ we have ourselves laid down
%E)Lul’d be adhered to, we should have
some discipline in us. Unlesg there is
a discipline in us, we cannot inspire
discipline in others. That is why I am
very insistent in keeping vigilance
over the notifications and recommen-

dations. This was put on the 8th of
December, and when I gave the
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motion on the 12th, the Minister was
very much annoyed. He said that.
13th and 14th being holidays, how
could he take action on that. My

point is this, the Minister put the

Draft Notification on the Table on the

17th November, 1 raised it on the 17th
November itself. Then you said that
you would give the explanation. How-
many dayg hag it taken? Twenty one
days out of Thirty days allowed. I
had takern, three days to give you my

disapproval motion. But I am not
insisting on it. ‘

One thing I want to
impress upon the Minister

at this stage in respect of the exemp-
tions that you are giving to the
Government companies regarding the
appointment ang retiring of directors.
Ag I told you the other day, out of 189
Government Companies, 123 companieg
are without Chairmen and directors,
without chief executives, the topless
wonders agre there everywhere.
Therefore. T would suggest that the

Minister should seriously consider
creating  special law for the com-
panies, Government companies. I

would suggest to the Government to
bring forward a comprehensive sta-
tute to govern the Government com-
panies. Many things can be weeded
out and we can have a very+small
comprehensive statute, Wity these
words, Sir, I am not pressing this
motion,

MR. DEPUTY CHAIRMAN: So,
you are not moving the motion,

SHRI ERA SEZHIYAN. All right,
you take it that way. Being the last
item of the day, I do not want to do
anything and hold you up for a dis-
cugsion here.

AN
I wish everybody, the entire House
and the Ministers a Happy New Year,

(Interruptions)

MR. DEPUTY CHAIRMAN: There
is no need for the reply. (Interrup-
tions)

He has not moved the motion. There
is no question of a reply.



